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BEFORE THE HON’BLE NATIONAL GREENTRIB}jNAL
EASTERN ZONE, KOLKATA
IN
APPEAL NO. 20/2023/EZ

IN THE MATTER OF:

NTPC LTD. PAKRI- BARWADHI COAL MINING PROJECT
....APPLICANT

VERSUS

THE STATE OF JHARKHAND & ORS.
..... RESPONDENT(S)

ADDITIONAL AFFIDAVIT ON BEHALF OF THE GOVERNMENT OF
INDIA, MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE (RESPONDENT NO.2 & 4)
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MOST RESPECTFULLY SHOWETH:
,.,1,? 1. 1, Shashi Shankar, Son of Late Vishnu Shankar Pathak, aged about 42 years,
working as Deputy Inspector General of Forests (DIGF) in the Regional
w Office at Ranchi to the Government of India Ministry of Environment,
ﬂn Forest and Climate Change (MoEF&CC), having office located at 2™ Floor,
[{CJ s" Headquarter-Jharkhand State Housing Board, Harmu Chowk, Ranchi-
Z ‘? 834002, Jharkhand, do hereby solemnly affirm and state as follows: -
&? 2. That, at present, I am working and posted as Deputy Inspector General of
i Forests (DIGF) in the Regional office at Ranchi to the Government of India
Ministry of Environment, Forest and Climate Change (MoEF&CC) and as
. -dsuc’h, I am fully conversant with the facts and circumstances of the case
) Nore, &4

3, VP ;éf:rom records maintained in the office. I have read and understood the
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contents of the application thereof and as such authorized and competent to
swear the present affidavit.

3. It is most respectfully submitted that the Ministry of Environment Forest &
Climate Change, Govt. of India (MoEF&CC) is filing the present
Additional Affidavit in light of the liberty granted by this Hon’ble Tribunal
vide order dated 02.04.2024, which reads as follows:

AL In this affidavit, it is stated that representation dated 09.11.2023 has
been filed by the Appellant-NTPC Ltd. which has been considered by the
MoEF&CC and the matter is now pending before the State Government as
would also be clear from the Minutes of the Meeting filed as Annexure-VI
to the paper book. The representation dated 09.11.2023 is not on record.
Mpr. Sanjay Jain, learned Counsel for the Appellant as well as Mr. D.N.
Ray, learned Counsel for the Respondent Nos.2 & 4, Ministry of
Environment, Forests and Climate Change are directed to place the
representation dated 09.11.2023 on record........

4. It is most humbly submitted that vide the present Additional Affidavit, the

answering Respondent seeks to bring on record the representation dated
09.11.2023.
W The Photocopy of the representation
dated 09.11.2023 is Annexed as
Annexure 1.
5. That in view of the forgoing submissions, this Additional Affidavit being

filed by the Respondent No. 2 & 4 be admitted and accepted by this Hon’ble

Tribunal.

*l:-.‘: 55 ."’J Fa
£ b.d ? &‘;;r;f

i} ﬁ’!ﬁ;’!{ él That this answering respondent craves leave of this Hon’ble Tribunal to file

k V4 additional information if any, till pendent lite.
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7. In view of the forgoing submissions, the Hon’ble Tribunal may please to

pass such or further order as it may deem fit and proper in the given

circumstances in this case.

DEPONENT

RAJEEV RANJAN RAy
hatkiand K. Cour oy
Enrol.No.. D,:‘Il!lggt;g,oR:l'cm
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VERIFICATION

this affidavit based on official record(s) maintained and information available in

the office are true and correct, no part of it is false and nothing has been concealed

there from.

My

DEPONENT
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A8 Jharkhand H.C.[Civil Court, Ranchi
L el Enrol.No.- D/1185/2021
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SHIVAN BRIVASTAVA

Dirvclor {Fuef)
Ref. No. D(Fuel) Sectt/ Nov23/01 Dated: 09.11.2023
To,

The Director General of Forest & Spedial Secretary

Ministry of Environment, Forest & Climate Change (MoEF&CC),
Indira Paryavaran Bhawan, Jor Bagh

New Delhi.

Subject:

1. Reconsideration of penal NPV imposed while Stage -II FC amendment of
Pakri Barwadih Coal Mining Project (1026.438 ha).

2. Delinking of Stage-II Forest Clearance of PB-North West (331.198ha) form the
deposition of penal NPV of Pakri Barwadih CMP. Reg.

Ref,
1. FCAmendment Letter dated 25.05.2023 to PBCMP (1026.438 ha)
2. Stage-1 Forest clearance granted to PB - NW Coal Mining Project.
3. NTPC request letters dated:, 18.05.2023, 02.06.2023, 24.07.2023, 03.08.2023,
17.10.2023 for reconsideration of subject matter.
4. Secy (MoP) DO No. 11/25/2023-Th.I dated 30.10.2023
Dear Sir,

With reference to above subject it is to submit that Ministry of Coal (MoC), Gol allocated the Pakri
barwadih Coal Mining Project (PBCMP) to NTPC Ltd in the year 2004. The environment clearance
(EC) was granted on 19.05.2009 and the Stage-II forest clearance was granted to Pakri barwadih
Coal Mining Project (PBCMP) (1026.438 Ha) vide MoEF Itr ref. no. F.No. 8-56/2009-FC on
17.09.2010. NTPC on 09.10.2018 requested MoEF & CC for amendment of Condition no. 8 of
Stage-1I FC accorded to PBCMP, Subsequently the matter was pursued at different levels,

FAC during its meeting dated 25.04.2023, recommended the amendment to Forest Clearance
Condition no. 8 of Stage-1I FC for Pakri-Barwadih Coal Mining Project (PBCMP) (1026.438 ha).

However, a penalty was imposed with penal NPV (5 times the normal NPV on total Forest Land

with 12% interest) of Rs 857.52 Crs on the entire forest land (1026.438 ha) along with a

condition of maintaining 100m green belt (against requested 15m) along the Khorra Nella (West)
énd Pakwa Nalla (Fast). (Annexure-]).

Also, Stage-I dearance for diversion of 331,198 ha of forest land was accorded for Pakri Barwadih

Northwest Coal Mining Project (PB-NW CMP) (Annexure-II), but Stage-II FC clearance of PB-NW
was interlinked with the deposition of Penal NPV of PBCMP, vide point no 4 &(X) of 4 of agenda-1
FAC MoM 25.04.2023.

\ /L
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NTPC Ltd is committed to comply with all the statutory obligations and have always complied the
stipulations made in the statutory dlearances accorded with our mines. In this regard, we humbly
submit to your good office to kindly reconsider the matter as below:

a. Waival of penal NPV imposed on the NTPC for Pakri-Barwadih coal mining project.

b. Delinking of stage-II forest dearance of Pakri Barwadih (North-West) with the deposition
of penal NPV of PBCMP.

¢ Permit to maintaining of green belt of 15 m along Pakwa and Khora Nalz in line with the

regqulation no 149 of Coal Mines reguiation, 2017,
Wﬁfa‘rﬁ»ﬁﬂty

|
€.$m
(Shivam Srivastava)
Director (Fuel) & Nominated Owner of Mines

Submitted for kind consideration please.
Thanking You

Enclosures: as above.

EAENA
‘ﬂg’}“" e
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Government of Indle
Ministry of Environment, Forests and Climate Change
(Forest Conservation Division)

thdde

Indira Paryavaran Bhawan,
Aliganj, Jor Bag Road,
New Delhi - 110003

. Dated: 25! May, 2023
0,

The Principal Secretary (Forests),
Government of Jharkhand,
Ranchi

Subject:Diversion of 1026.438 ha of forest land for coal mining Pakribarwadih

Project in favour of M/s NTPC Ltd. in Hazaribag West Forest Division in
Hazaribag District of Jharkhand -

- regarding.

Madam/Sir,

| am directed to refer to the State Government of Jharkhand's letter no. vanbhumi-
75/2008-1915 V.P. dated 08.07.2022 requesting for modification of condition no. 8
o f Stage-Il approval dated 17.09.2010 issued under Section 2 (i) of Forest
(Conservation) Act, 1980. The said condition at Sr no. 8 of the approval dated
17.09.2010 is as under:

“The user agency will take Up program for at least 50 m green beit along the sides
of the Pakwa nallah and Dumhani nallah from the initia years under the ]
Supervision of the state forest depariment”. §

2. The request of the State Government was considered by the Advisory
Commitiee in its meeting held on 25.04.2023. After careful examination of the

“The user agency shall restore and conserve the Khorra Nalla (west) and Pakwa
Nalla (east) watersheds on priority basis under supervision of the forest department
and expert hydrologists/agencies and develop their watershed statys as per the
Survey of India toposheet no. 73 E/I. A greenbelt of 100 meters on either side of
both Khorra Nala and Pakwa Nalia shall be maintained”,

3. Further, in total disregard to the conditions of approval, the user agency has
mined out the area and changed the course of the Dumuhani nala which was
&,.vw"“""-aciually required to be protected and maintained as green belt. In view of this, it

f%'@ &"mﬁj n decided that the penalty shall be imposed for violation committed over
i & g
f@/

’ _Ihé fpfest area (1026.438 ha) without approval equal to five times the normal NPV -
"7 s i @}

1\ _I
3
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plus simple interest of 12 % from the date of actual violation committed till the
deposition of penalty.

4. The remaining conditions stipulated in approval dated17.09.2010 for instant
proposal shall remain the same.

5. This issues with the approval of competent authority.

Yours faithfully,
Signed by Sd/-
Suneet Bhardwaj (Suneet Bhardwaj)
Date: 25-05-2023 15:00:30 Assistant Inspector General of Forests

Copy to:

- 1. Principal Chief Conservation of Forests, Government of Jharkhand, Ranchi
2. Regional Officer, Integrated Regional Office (Eastern Zone), Ranchi
3. Nodal Officer, O/o the PCCF, Govt.of Jharkhand, Ranchi
4. User Agency

5. Monitoring Cell, FC Division, MoEF&CC, New Delhi

4
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"

Government of indla
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)

ttee

Indira Paryavaran Bhawan,
Aliganj, Jor Bag Road,
New Delhi - 110003.

Dated: 26'" May, 2023

To,

The Principal Secretary (Forests),
Government of Jharkhand,
Ranchi.

Subject: Proposal for non-forestry use of 331.198 ha of forest land In favour
of M/s NTPC Limited for Pakribarwadih (North West) Opencast Coal Mining
Project in West Forest Division, District Hazarlbagh, Jharkhand - regarding.

Madam/Sir,

I am directed to refer to the Government of Jharkhand's letter No. Van Bhumi-
10/2021-1664/V.P. dated 14.06.2022 on the above subject seeking prior approval
of the Central Government under Section 2 of the Forest (Conservation) Act, 1980
and to say that the proposal has been examined by the Advisory Committee
constituted by the Central Government under Section-3 of the aforesaid Act.

After careful examination of the proposal of the State Government and on the basis
of the recommendations of the Advisory Committee, and its acceptance by the
competent authority in this Ministry, In-principle/Stage-i approvalof the Central
Government is hereby accorded for non-forestry use of 331.198 ha of forest land
under Section - 2 (ii) of the Forest (Conservation) Act, 1980 in favour of M/s NTPC
Limited for Pakribarwadih (North West) Opencast Coal Mining Project in West
Forest Division, District Hazaribagh.Jharkhand)sub}ect to fulfiliment of the following
conditions:

i. Legal status of the diverted forest land shall'remain unchanged:

ii. A team of specialists from field of Soil Engg, Agriculture Engg, Hydrolagy,
GIS & Geology shall be constituted under Chaimersonship of DFO
concerned. The team shall continuously study the area for assessing the

‘4’7 impact of on-going mining on various environmental/ecological parameter
" and submit findings/ report to IRO annually.

iii. UA shall generate drone survey data on spatial and seasonal slatus of Khorra
Nella & Pakwa Nalla watersheds for having first-hand information on the
current status of the Khorra and Pakwa Nalas walershed parallel to the
ongoing mining activities. For this purpose, a reputed institute, preferably
located in the State, may be engaged for data collection, processing and

WA, ;

5
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interpreiation in effective and exclusive manner.

Study of river-aquafer interaction using non-invasive geo-physical technique
in 10 km radius of NTPC Pakribarwadih Coal mine sile shall be conducted to
facilitate the delineation of groundwater potential zones, ground water
variation in these zones and help in water budgeting to the surroundings.

. Since the area is rich in species composition therefore Reclamation, Eco-

restoration, and Conservation Plan shall be prepared by conducting proper
study before initiating mining activities.

The Catchment Area Treatment Plan shall be prepared and implemented at
the cost of the user agency for the treatment of all Nallahs/streams pertaining
to instan! mining lease/project area. The commensurate funds shall be
deposited in National Authority prior to Stage-Il approval.

An integrated soil and water conservation plan shall be prepared and
implemented at the cost of the user agency for the entire landscape affected
by the mining activities of the User agency in the region.

The mining in the area should be in consonance with the “Integrated Wildlife
Management Plan™ of North Karanpura. The cost estimate of Integrated
Wildiife Management Plan (IWMP) submitted is based on the rate of 2010,

while approval is being considered in 2023, hence rate revision has to be
done based on the present rate.

. As observed in the existing mine of NTPC Pakri Barwadih no amount of

siltation dams could prevent the sediment deposition and choking of streams
as overburden is dumped just adjacent to the naliahs/ streams. The Khorra
nallah will largely be affected by the mining activities hence it should be
protected by identifying and developing green belt of 100 metres on the side

of Khorra nailah & Pakwa Nalas that is facing the mining area, to prevent
further sedimentation and choking.

. A Violation of the conditions of approval in case of diversion of 1026.438 ha

forest land diverted earlier has been reported and is being processed
separately. The State Govt shall ensure that the penal NPV and other penal
levies as imposed are deposited before the Stage-Il approval.

Compensatory Afforestation:

a. The Compensatory afforestation over degraded forest land, double in
extent to the forest land being diveried, shall be raised by the State

Forest Department at the project cost within three years from the date
of grant of Stage - Il approval;

b. The cost of compensatory afforestation at the prevailing wage rates as
per compensatory afforestation scheme and the cost of survey,
demarcation and erection of permanent pillars, if required on the CA
land, shall be deposited in advance with the Forest Department by the
user agency. The CA will be maintained for 10 years. The scheme may
include afforestation of indigenous species with appropriate provision
for anticipated cost increase for works scheduled for subsequent years;

6
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¢ The KML files of diveried area and the GA areas shall be uploaded on
the e-Green walch porial with all requisile delails prior to Stage i

approval.
he cost of Nel Present
i The User Agency shall transfer the funds towards 1 .
2 Vaﬁ:e (NPV)goi ?’19 forest land being diverled uqder this proposal from the
User in accordance with the MoEF&CC's guidelines dated 6.01.2022 read

with guidelines dated 22.03.2022.

xii. Safety Zone Management: Following activities, at project cost, shall be
underiaken by the user agency for the manggefnent of safety zone as per
relevant guidelines issued by the Ministry's guidelines:

a. User agency shall ensure demarcation of safety zone (7.5 mgter strig all
along the inner boundary of the mining lease area), and its fencing,
protection and regeneration by erecting adequate number of 6 fest high
RCC boundary pillars inscribed with DGPS coordinates with barbed
wire fencing and deploying adequate number of watchers under the
supervision of the State Forest Depariment;

b. Boundary of the safety zone of the mining lease, adjacent to
habitation/roads, should be properly fenced by the user agency;

c. Safety zone shall be maintained as green belt around mining lease and
regeneration shall be taken up in this area by the user agency at project
cest under the supervision of the State Forest Department;

d. Afforestation on degraded forest land to be selected elsewhere,
measuring one and a half times the area under safety zone, shall also
be done at the project cost under the supervisions of the State Forest
Depariment. The degraded forest land (DFL) so selected will be
informed to the MoEF & CC with shape files before Stage-Il approval ,

f > and afforestation will be done within three years from the date of Stage- ' ’
/‘E Il clearance and maintained thereafier in accordance with the approved
s6|s€ Plan in consultation with the State Forest Department: and

e. The State Government and the user agency shall ensure that safety
zone is maintained as per the prescribed norms.

xiv. The cost of felling of trees shall be deposited by the User Agency with the
State Forest Department; :

xv. All the funds received from the user agency under the project shall be
transferred/deposited in  CAMPA  account only through e-portal
(hitps://parivesh.nic.in/). Amount deposited through other modes will not be
accepted as compliance of the Stage-| clearance:

xvi. The complete compliance of the FRA, 2006 shall be ensured by way of
prescribed certificate from the concerned District Collector;

xvii. The compliance report shall be uploaded on e-portal (httpswparivesh.nic.in!).

xviii. At the time of payment of the Net Present Value (NPV) at the present rate,
the user agency shall furnish an undertaking to pay the additional amount of

e S5 s ..
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g . amd £
§ =7 NG g |
« 4 A\ v §
1 . ' \ . - % £ f
1§ \ o ¥ :
i \ Y &
A {- ™ ; i
\J " |

Generated from eOffice by MANO] KUMAR KHANDELWAL, AC(MKK)-ROHQ, ASSISTANT COMMISSIONER, MOEFCC on 22/11/2023 01:00 PM




. 1057054/2023/ROHQ

/4490572023

%XXix.

Xix.

XX.

xxi.

xxil.

xxiii.

Siles 22 xxiv.
XXY.

XXVi.

Xxvii.

XxXviii.

File No. 10-28/2023-ROHQ (Computer No. 220908)
8-56/2009-FL-({vol}

NPV. if so determined, as per the final decision of the Hon'ble Supreme Court
of India:

The user agency shall explore the possibility of translocation of maximum
number of trees identified to be felled and shall ensure thal any lree felling
shall be done only when it is unavoidable and that too under strict supervision
of the State Forest Department;

Trees should be felled in phased manner as per the requirement in the
approved Mining Plan with prior permission of concerned DFO;

The User Agency shall undertake mining in & phased manner after taking due
care for reclamation of the mined over area. The concurrent reclamation plan
as per the approved mining plan shall be executed by the User Agency from
the very first year, and an annual report on implementation thereof shall be
submitted 1o the Nodal Officer, Forest (Conservation) Act, 1980, in the
concemed State Government and the concerned Regional Office of the
Ministry. if it is found from the annual report that the activities indicated in the
concurrent reclamation plan are not being executed by the User Agency, the
Nodal Officer or the concern Regional Officer, Integrated Regional Office
may direct that the mining activities shall remain suspended fill such time,
such reciamation activities area satisfactorily executed;

The User Agency shall comply with the Hon'ble Supreme Court order on re-
grassing, and re-grass the mining area and any other areas which may have
been disturbed due to mining to restore them to a condition which is fit for
growth of fodder, flora, fauna, etc. in a timely manner;

Period of diversion of the said forest land under this approval shall be for a
period co-terminus with the period of the mining lease proposed to be
granted under the Mines and Minerals (Development and Regulation) Act,
1957, as amended and the Rules framed there-under;

The User Agency shall obtain the Environment Clearance as per the
provisions of the Environmental (Protection) Act, 1986, if required;

No labour camp shall be established on the forest land and the User Agency
shall provide fuels preferably alternate fuels to the labourers and the staff

working at the site so as to avoid any damage and pressure on the nearby
forest areas;

The layout plan of the mining plan/ propdsal shall not be changed without the
prior approval of the Central Government and the forest land shall not be
used for any purpose other than that specified in the proposal;

The forest land proposed to be diverted shall under no circumstances be

iranslerred to any other agency, department or person without prior approval
of the Central Government;

No damage to the flora and fauna of the adjoining area shall be caused;

The User Agency shall submit the annual self -compliance report in respect
of the above stated conditions to the State Government, concerned Regional
Office and to this Ministry by the end of March every year regularly;

8
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xxx. Any other condition that the concerned Regional Office of this Ministry may
stipulate with the approval of competent authority in the interest of
conservation, protection and development of forests & wildlife:

xxxi. The user agency shall comply the provisions of the all Acts, Rules,
Regulations, Guidelines, Hom'ble Cour Order (s) and NGT Order (s)

pertaining to this project, if any, for the time being in force, as applicable to
the project; and

xxxii. Violation of any of these conditions will amount fo violation of Forest
(Conservation) Act, 1980 and action would be taken as prescribed.in para
1.21 of Chapter 1 of the Handbook of comprehensive guidelines of Forest

(Conservation) Act, 1980 as issued by this Ministry's letter No. 5-2/2017-FC
dated 28.03.20189,

After receipt of compliance report on fulfiliment of the conditiong mentioned above,
the proposal shall be considered for final approval under Section-2 of the Forest
(Conservation) Act, 1980, Transfer of forest land shall not be affected till final
approval is granted by the Central Government in this regard.

Yours_ faithfully,

-t ﬂ
(Suneet Bvard

Assistant Inspector General of Forests (FC)
Copy to:-

1. The Principal Chief Conservator of Forests and HoFF, Government of
Jharkhand, Ranchi :

2. The Regional Officer, Integrate Regional Office of the MoEF&CC, Ranchi;

3. The Nodal Officer (FCA), Olo PCCF, Government of Jharkhang, Ranchi:
4. User Agency ;and

5. Monitoring Cell, Forest Conservation Division, MOEF&CC, New Delhi

9
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' NTPC Limited

{A Government of Indig Enterprise)

gé:: é’ggrﬁa F=1a FFa/Corporate Centre
SHIVAM SRIVASTAVA
Director (Fuel)

Ref. No.01/Dir(Fuel) Date: 18.05.2023

To,
The Joint Secretary (Thermal and Coal, Distribution),

Ministry of Power,

Government of India,

Shram Shakti Bhawan, Rafi Marg,
New Delhi - 110001.

Sub: 1. Proposal for non-forestry use of 331.198Ha of forest land in favour of NTPC Ltd

for Pakri-Barwadih(North-West)
2. Modification In condition of Stage-il approval and violation of FC Act for Pakri
Barwadih Coal Mining Project- reg.

Dear Sir,

.‘ Ministry of Coal (MeC), Gol allocated Pakri Barwadih Coal Mining Project (PBCMP) located in
i North Karanpura Coalfields to NTPC Ltd. vide allotment letter no. 13016/29/2003-CA dated
11.10.2004 and DO No. 13016/28/2003-CA (Part) dated 24.08.2005.

f The Mining Plan was approved by Ministry of Coal vide letter no. 13016/29/2003 CA-l dated
25.08.2006 and subsequently Revised Mining Plan was approved by MoC vide letter no.
13016/29/2003-CA (Part) dated 07.03.2016.

The Environment Clearance (EC) was granted by the Ministry of Environment, Forest and Climate
Change (MoEF&CC) vide letter no. J-11015/692/2007-1A. Il (M) dated 19.05.2009 and
amendment dated 29.06.2016 and 14.08.2018. Stage-l and Stage-ll Forest Clearance were
accorded vide letter dated 11.05.2010 & 17.09.2010 respectively.

At present, PBCMP Is an operational mine which has produced 47.75 million tonnes of coal till
Mar'23 and is expected to reach its peak rated capacily of 15 million tonnes in FY 23-24 which is
also the coal production target set by the ministry for this fiscal. However, achievement of this
target of 15 million tonnes is subject to the expansion of the existing pit on the eastern side which
is being restricted due to Dumuhani nallah which could not be diverted due to condition no. 7 of
Stage- | FC and condition no. 8 of Stage- Il FC which states that:

Quote

“The user agency will take up programme for at least 50 m green bellt along the sides of the
Pakwa nallah and Dumuhani nallah from the initial years under the supervision of the state forest
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NTPC, vide letter dated 09.10.2018, had requested Director General of Forest (FC) for making

amendments to the abovementioned condition as per following:

a. Green belt development aiong the sides of Pakwa nallah and Khorra nallah instead of
Pakwa nallsh and Dumuhani nallah since Dumuhani nallah is passing through the block
and needs to be diverted as per the CWPRS report (study was conducted in line with
condition no. (iv) of the Environment Clearance).

b. Change in the width of green beit development from 50 m to 15 m in line with regulation
no. 149 of Coal Mines Regulation, 2017.

The above requests were reiterated through multiple letters and raised during various review
meetings of the ministry. A brief on this issue is enclosed as annexure-1.

Our request was considered for discussion during the FAC meeting on 25.04.2023 (annexure-
2) and following decisions were made:
Agenda-1
a. Atpointno4 & (X) of 4
Recommended the proposal for grant of Stage-| approval, subjected to deposition of penal
NPV and other penal NPVs as imposed in case of diversion of 1 023.438 ha forest land for
Pakri-Barwdih. (annexure-2)

Agenda-2
a. At para-2 of the point no-4,
Quote —

“The user agency shall restore and conserve the Khormra Nalla (west) and Pakwa Nalla (east)
waltersheds on priority basis under supervision of the forest department and expert
hydrologists/agencies and develop their watershed status as per the Survey of india
toposheet no. 73 E/I. A greenbelt of 100 meters on either side of both Khorra Nala and Pakwa
Nalla shall be maintained”

Un-Quote.

However, till date NTPC Ltd. have already done mining in area leaving 50 m from both the
Nallas i.e. Khorra and Pakwa Nalla within the lease area as per condition no. 7 of Stage- | FC
and condition no. 8 of Stage- Il FC and approved Mining Plan. The increase of green belt
width to 100 m will lead to loss of more than 16 million tonnes of coal out of 311,71 million
tonnes of total mineable coal reserve of western quarry.

b. At para-3 of the point no-4,

Quote ~
it the penalty shall be imposed for violation committed over the forest area (1026.438 Ha)
without approval equal to five times the normal NPV plus simple interest of 12% from the date
of actual violation committed till the deposition of penalty shall be imposed.”
Un-Quote.
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it is pertinent to mention here that 1028.438 Ha is the total forest area which was diverted
to PBCMP in favour of M/s NTPC Lid whereas alleged violated forest area is 37.20 Ha as
mentioned at point no 3.V.b of the FAC minutes (annexure-3) which is reproduced below:
Quote —
“Despite repeated cautions from the officials of the Forest Department, the user agency has
violated the provisions of condition no 8 of the Stage-li approvals by diverling the Dumuhani
naflah and carried out mining over a strefch of 31 km involving an area of 37.20 Ha of forest
land without prior approval under the Forest (Conservation) Act, 1980"
Un-Quote.
Further, in the above referenced point, *3.1 Km" is the length of working stretch of the
Dumuhani nallah.
We would like to submit that the penalty imposed by the committee on the area of 1026.438
ha shall be of the tune of 857 crores (approx.) which is exorbitantly high and will render our
mining operations unviable.
It is pertinent to mention that violation are calculated as per clause no 1.21(lii}(a) of Chapter-
1 of PART B of Forest Handbook, applicable in our case, is reproduced below:
Quote
“(ili) Violation /noncompliance of any conditions imposed while granting approval
under FC Act,
In such cases the penalty will be imposed on the recommendation of the APCCF Regional
office in whose jurisdiction the alleged violation has occurred. The viotation will be reported
to REC/FAC and the committee will give time to comply the conditions within stipulated
fime.

a. In case the offence is proved then the penalty shall be imposed for violation committed

over forest area without approval, equal fo twice the normal NPV.
b. In case of public utility projects of the government the penally shall be 20 % of the
penalty proposed in para (a) above.”
Un-Quote.
The penalty as per clause (a) comes out to be 9.14 crores and clause (b) comes out to be
Rs.1.83 Crores (calculation sheet as per the above clause is attached as annexure-4).

In view of the above, your kind intervention is requested for taking up the matter with MoEF & CC
for following points:

a. Delinking of stage-ll clearance of Pakri Barwadih (North-West) with the deposition of penal
NPV and other penal NPVs as imposed in case of diversion of 1023.438 ha forest land for
Pakri-Barwadih.

b. Change in the width of green belt development from 50 m to 15 m in line with regulation
no. 149 of Coal Mines Regulation, 2017

Contd...4/-
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¢. The area pertaining to violation may be changed to 37.20ha from 1026.438 Ha (total area
diverted for Pakri Barwadih Coal Mining Project) to 37.20 Ha (alleged violated forest area)
and Stretch of alleged violation area may be changed from 31 Km to 3.1 Km.

d. Exorbitantly high penalty may be reviewed in line with clause no 1.21(iii{a) of Chapter-1

of PART B of Forest Handbook.
Thanking you,
Yours faithfully,
g Wﬂmﬁ
e (Shivam Srivastava)
irector (Fue i i
bt e ot (Fuel) & Nominated Owner of Mines

Annexure-1: Brief on Dumuhani nala

Annexure-2: Agenda No-1 of FAC MOM dated 25.04.2023
Annexure-3: Agenda No-2 of FAC MOM dated 25.04.2023
Annexure-4: Penalty Calculation sheet
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Ref1

BRIEF ON DUMUHANI NALA

¢ The drainage of the block area is controlled through a network of small streamlets with a general southward
flow direction. Most of these streamlets are seasonal in nature. Khora nala drains the northwestern part of the
lease area. Khora nala joins the Lathorwa nala which runs along the western boundary of the lease area to join
the Harharo river (near Barkagaon village) about 1 km south of the lease arca. The norther part of the lease
arca is drained by the Dumuhani nala, which runs southwards nearly through the center of the lease area to
join Lathorwa nala just south of the lease area. The eastemn part of the lease area is drained by the Pakwa nala,
which joins the Harhara river (near Barkagaon village) south of the lease.

e The CWPRS report states that the Dumuhani nala originates at & small distance upstream of the northern
boundary of the coal mining block and traverses towards the south. The mining activity will be carried out in
such a way that the catchment area of the nala will go on reducing towards south.

e Water entering the nala from the upper catchment at the northern boundary of the coal mining block would be
wansferred through canals constructed near the northem boundary of the mining block to Khora & Pakwa
nalas. For this purpose, the work of canal construction has been awarded to WAPCOS which is under
completion.

e FPrecipitation falling within the mining block from the catchment area of Dumuhani nala would be pummped to
Khora & Pakwa nala progressively. The water being collected in mine sump is progressively pumped into the
Khora & Pakwa nalas after treatment.

* As per FC condition 50m green belt has (o be developed along the Dumuhani nala. Had we considered the
green belt on either side of the nala the effective width of the section consisting of the nala, embankment &
green belt is 100 m. A width of 100 m on the surface shall translate into a width of 225m in northern
boundary to 600m in southern boundary (considering the pit slope of 37.5 deg) on pit floor at the ultimate

pit depth of 300m. This would have led 10:

a. Loss of 58 million tonnes of reserves out of 311.71 million tonnes mineable reserve of western quarry.
Which comes to 19% of the total reserve in the west quarry;
Discontinuity along the strike causing reduction of production targets;

Discontinuity of sump;
Creation of 2 separate pits leading to requirement of additional production and ancillary equipment;

Disruption of OB management along the timeline.

@
1

oo

‘ it is pertinent to mention that the plots of land falling under Dumhani nala are under legal possession of NTPC.
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Ref 1

.

PBCMP has made substantial prv_:)'é'féss. since the stahhfmining E;;:é'rwations"énd now the mining activity has
reached very close to DUMUHANI NALA present in the central part of the coal block. For mine progression,
substantial land would be required, however, it will be possible only after diversion of the DUMUHANI NALA.
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Agenda No. 1

E. No. 8-56/2008-FC (Yol)

Subject: Proposal for non-forestry use of 331.128 ha of foresi land In favour
of W/s NTPC Limited for Pakribarwadlh (North West) Opencast Coal Mining
Project in West Forest Divislon, District Hazaribagh (Jharkhand) - regarding.

1. The agenda item was considered by the Advisory Committee (AC) in Hts
meeting held on 25.04.2023, The corresponding agenda note may be seen al
www.parivesh.nic.in, ‘ :

2. During the meeting, all the facts and background of the proposal, along with
examination of the proposal in the DSS were presented and explained by the
Member Secretary before the AC for thelr examination and analysis.
Committee was also apprised of the relevant provisions under other Acts &
Rules relevant to the proposal and their significance.

3. The AC after thorough deliberation and discussion observed that:

i. The Govenment of Jharkhand vide their letter No. Van Bhumi-10/2021-
1664/V.P. dated 14.06.2022 submitied the above mentioned proposal
seeking prior approval of the Central Government under Section-2 of
the Forest (Conservation) Act, 1980. Legal status of the forest land
proposed for diversion is Protected Forest land and Jungle Jhadi land
comprising of 306,36 ha and 24.82 ha, respectively. Density of the area
has been reporied to be 0.8 by the DCF concemned with 30,521 project
affected trees.

il. Compensatory afforestation has been proposed over an area of
683.863 ha of degraded forest land in Hazaribagh West Forest Division.
CA scheme involving financial provision of %87,62,282/- has been
submitted for a period of 10 years.

ii. The area proposed for diversion is adjoining the 1026.438 ha forest land
already diverted in favour of the same user agency. A nallah namely
Khomra Nallah separates the extant forest area of 331.198 ha from the
1026.438 ha of forest land approved in the past. As reporied by the
concerned DCF in his report the said nallah will be largely affected by
the mining activities.

iv. The total area involved Iin the project Is 485.161 ha, with 331,198 ha of
forest land included in the present proposal, 133.27 ha of non-forest
land and 20.6925 ha forest area proposed 1o be re-diverted from the
1026.438 ha of forest land already diverted by the Central Government
vide order dated 17.08.2010 in favour of user agency.

v. As per Mining Plan approved in the past, the tolal lease area was
4625.84 ha comprising of 1124.08 ha of forest land and B06.82 ha of
recorded forest land and 2694.9 ha of private non-forest land. Now,
Mining Plan has been revised and as per revised Mining Plan, total
project area is 4695 ha, comprising of 1787 ha of forest land and 2908
ha of non-forest land. Out of total forest area, with regards to the status
of balance forest area of 428.582 ha, Nodal Officer informed the
Commitiee thal said area may bs required by the user agency In future

o and is currently under the possession of the State Forest Department.
M T vio The Hon'ble NGT vide order dated 18,022019 in OA No.
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182/2016(EZ), constituled a commitiee to Inspect the Pakri Barwadih
Coal Mining Project of M/s NTPC Lid. and to verify as 1o whether the
conditions of the Forest Clearance (FC) and Environmental Clearance
(EC) are meticulously complied with by the M/e NTPC. During
inspection, it was observed that some of the conditions of FC approval
(Stage-l and Stage-1I) were still partially complied/ or where the project
proponent has to take actions for complete compliance.

IRO in its inspection report, adverted to the violation committed by the
user agency in respect of contiguous forest area of 1026.438 ha and
recommended that extant proposal should only be considered after the
penalty of Rs. 81,89,82,060 / - (Rupess Eighty One Crore Eighty Nine
Lakh Eighty Two Thousand and Sixty only) is realized from user agency
for violating the FG conditions and creating fait-accompli situation,

viii. The proposal was sarfier considered by the Advisory Committee (AC) in

Mmeeﬁngheldonos.m.zozzammemobsewedthmﬁmeﬂw
lease area of the user agency is transacted by various nallahs and
therefore, the issue related to impact assessment on hydrological
regimes by shifting of nallah needs to be considered holistically and
accordingly, the Commitiee recommended that Sub-Commitiee of the
AC may be reconstituted to ascertain and report on the following:

a. Assessment of hydrological regimes of the area and impact of
ongoing mining operations of the user agency in general and
Dumuhani Nallah in particular and changes brought in by the User
Agency and its impact on the ecology of the area.

b. Efficacy of mitigation measures, if any, undertaken by the user
agency in their lease area.

c. Holistic assessment of 1787 ha of forest land involved in the
mining lease of the user agency, its present status and legitimacy
of fulure use proposed by the user agency.

. On the basis of the recommendations of the AC, and approval of the

same by the competent authority of the MoEF&CC, New Delhi, Ministry
vide letter dated 28.12.2022 and 07.03.2023 constituted a sub-
committee to visit the area. The Integrated Regional Office, Ranchi vide
their letler dated FP/JH/Min/38798/2019/1014 dated 03.04.2023
submitted a report of Sub- Commities which recommended that: -

. A team of specialists from field of soil Engg, agriculture Engg,
Hydrology, GIS & amp; Geology may be constituted under
chairpersonship of DFO who shall continuously study the area for
assessing the impact of on-going mining on various
environmental/ecological parameter and shall submit finding
report to 1RO annually,

b. UA shall generate drone survey data on spatial and seasonal
status of Khorra Nalla & Pakwa Nalla watersheds for having first-
hand information on the current status of the Khorra and Pakwa
Nana watershed paraliel to the ongoing mining activities. The data
hence collected shall help user agency to design and develop
green belt under super vision of Forest Department. For this
purpose, a reputed institute, preferably located in the state, may
be engaged for data collection, processing and interpretation in

effective and exclusive manner. The institule can also be
requested 1o study the entire region of 10 km from the lease

" poundaries for temporal land use and its changes.
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c. Study of river-aqualer interaction using non-invasive geo-physical
technique in 10 km radius of NTPC Pakribarwadih Coal mine ste.
The study may help in delineation of groundwater potential zones,
ground water varlation in thess zones and may help in wafer
budgeting to the surrounding.

x. The AC observed that the present forest patch of 331.198 Ha of forest
land proposed for diversion is part of larger forest landscape in the area
and is source to many perennial streams. It was noted that the area
doesn't have any perennial river and the waler avallability is enhanced
only by the foresls of the area, Hence, a Calchment Area Treatment
plan should be prepared and adhered to.

xi. The AC observed thal as the present area of diversion is adjacent to an
existing mine and more mines would come up in fulure leading to
cluster mining in the area. Since, the cluster mining would involve
activities like breaking of land and removal of earth in the area and
beyond the entire landscape will be vulnerable to soil erosion and
sedimentation. Therefore, an integrated soil and water conservation
plan should be prepared and implemented treating the entire
landscape.

xii. It has been reported by the field officers that the present area is just
adjoining to the already diverted forest area of 1026.438 Ha and Khomra
Nallah separates these two blocks. The said naliah will largely be
affected by the mining activities hence it should be protected by
identitying and developing green belts upto 100 metres on either side to
prevent sedimentation and choking. As observed in the existing mine of
NTPC Pakri Barwadih no amount of siltation dams could prevent the
sediment deposition and choking of streams as overburden is dumped
just adjacent to the nallahs/ streams. A serious view may be taken in
this regard failing which a few decades down the line, the entire area
would be affected by water crises. -

xil. Further it has been recommended by CF Hazaribagh that a water
secutity plan should be prepared by the group of experts and adhered
to. Since the area is rich in species composition, eco-restoration plan,
Conservation Plan and Reclamation Plan may be prepared by
conducting proper study before initiating mining activities and should be
implemented In its spirit. An integrated soil and water conservation plan
should be prepared and implemented treating the entire landscape. The
mining in the area should be in consonance with the *Integrated Wildlife

i Management Pian” of North Karanpura.

: 4. Declslon of the Advisory Committes:The Committee had detailed

discussion and deliberation with the Nodal Officer {FCA), Jharkhand and
Regional Officer, IRO Ranchi. After going through the facls of the proposal
and submissions made by the Regional Officer, IRO Ranchi, the Committee
recommended the proposal for grant of Stage-l approval subject to fulfiiment
of general, standard and the following additional conditions:
i. A team of specialists from field of Soil Engg, Agriculture Engg,
Hydrology, GIS & Geology shall be constituted under chairpersonship of
DFQ concerned. The team shall continuously study the area for
assessing the impact of on-going mining on varipus

; : . environmental/ecological parameter and submit findings/ report to IRO

_annually.
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ii. UA shali generale drone survey data on spatial and seasonal status of
Khorma Nalla & Pakwa Nalla walersheds for having first-hand
information on the current stalus of the Khorra and Pakwa Nalas
watershed parallel to the ongoing mining activities. For this purpose, a
reputed institute, preferably focated in the State, may be engaged for
data collection, processing and interpretation in effective and exclusive
manner, :

. Study of river-aquafer interaction using non-invasive geo-physical
technique In 10 km radius of NTPC Pakribarwadih Coal mine site shall
be conducted to facilitate the delineation of groundwater potential
zones, ground water variation in these zones and and help in water
budgeting to the surroundings.

v. Since the area is rich in species composition therefore Reclamation,
Eco-restoration, and Conservation Plan shall be prepared by conducting
proper study bafore initiating mining activities.

v. The Catchment Area Treatmenmt Plan shall be prepared and
implemented at the cost of the user agency for the treatment of all
Nallahs/streams pertaining to instant mining lease/project area.

vi. An infegrated soil and water conservation plan shall be prepared and
implemented at the cost of the user agency for the entire |
affected by the mining activities of the User agency in the region.

vil. The mining in the area should be in consonance with the “integrated ,
Wildlife Management Plan® of North Karanpura. The cost estimate of
Integrated Wildlife Management Plan (IWMP) submitted Is based on the . 5
rate of 2010, while approval is being considered in 2023, hence rate \
revision has to be done based on the present rate.

vill. Remaining draft minutes are concurred with, |

ix. As observed in the existing mine of NTPC Pakri Barwadih no amount of
sitation dams could prevent the sediment deposition and choking of
sireams as overburden is dumped just adjacent to the nallahs/ streams.

metres on the side of Khoma nallah & Pakwa Nalas that is facing the
mining area, to prevent further sedimentation and choking.

x. A violation of the conditions of approval in case of diversion of 1026.438
ha forest land diverted earier has been reporied and is being
processed separately. The State Govi shall ensure that the penal NPV
and otl;ler penal levies as imposed are deposited before the Stage-il
approval,

Agenda No, 2

E. No. 8-56/2009-FC (P1,)

Subject: Modification In condition of Stage-il approval and violation of FC
Act: Diversion of 1026.438 ha of forest land for coal mining Pakribarwadih
Project In favour of M/s NTPC Ltd. In Hazaribag West Forest Division |n
Hazaribag District of Jharkhand - regarding.

1. The agenda item was considered by the AC in iis meeting held on B
25.04.2023. The corresponding agenda note may be seen at e
. www.parivesh,nic.in.
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i. UA shall generate drone survey data on spatial and ssasonal status of
Khorra Nalla & Pakwa Nalla watersheds for having first-hand
information on the current status of the Khorra and Pakwa Nalas
watershed paraliel to the ongoing mining activities. For this purpose, a
reputed instituts, preferably located in the State, may be engaged for
date collection, processing and interpretation in effective and exclusive
manner.

ii. Study of river-aquafer Interaction using non-invasive geo-physical
technique In 10 km radius of NTPC Pakribarwadlh Coal mine site shall
be conducted to facilitate the delineation of groundwater potential
zones, ground water variation in these zones and and help in water
budgeting to the surroundings. E

iv. Since the area is rich in species composition therefore Reclamabion,
Eco-restoration, and Conservation Pian shall be prepared by conducting
proper study before initiating mining activities.

= v. The Catchment Area Treatment Plan shall be prepared and

3 implemented at the cost of the user agency for the eatment of all
Nallahs/streams pertaining to instant mining lease/project area.

vi. An integrated soil and water conservation plan shall be prepared and
implemented at the cost of the user agency for the entire landscape
affected by the mining activities of the User agency in the region.

vii.. The mining in the area should be in consonance with the "Integrated
Wildiife Management Plan” of North Karanpura. The cost estimate of

Integrated Wildlife Management Plan (IWMP) submitted is based on the

rate of 2010, while approval is being considered in 2023, hence rate

| revision has {o be done based on the present rate.

! vil. Remaining draft minutes are concurred with.

ix. As observed in the existing mine of NTPC Pakri Barwadih no amount of
sittation dams could prevent the sediment deposition and choking of
streams as overburden is dumped just adjacent to the nallahs/ streams.
Tne Khorra nallah will largely be affected by the mining activities hence
it should be protecied by identifying and developing green belf of 100
metres on the side of Khorra nallah & Pakwa Nalas that is facing the
mining area, to prevent further sedimentation and choking.

x. A violation of the conditions of approval in case of diversion of 1026.438
ha forest land diverled earier has been reporied and Is being

separately. The State Govi shall ensure that the penal NPV
and other penal levies as imposed are deposited before the Stage-ll

approval.

Agenda No. 2
E. No. §-56/2008-FC (PL.)

Sublject: Modification in condition of Stege-il approval and violation of FC
Act: Diversion of 1026.438 ha of forest land for coal mining Pakribarwadih
Project in favour of Ms NTPC Lid. in Hezaribag West Forest Division in
Hazaribag District of Jharkhand - regerding.

1. The apenda item was considered by the AC in its mesting held on
 25.04.2023. The comesponding agenda note may be seen at
Jwww.parivesh.nic.in.
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2. During the meeting, all the facts and background of the proposal, along with
examignation of mr;g proposal in the DSS were presented and explained by the
Member Secretary before the AC for their examination and analysis.
Committee was also apprised of the relevant provisions under other Acts &
Rules relevant to the proposal and their significance.

3. The AC after through deliberation and discussion observed thal: .

1. The exiant proposal was accorded Stage-l approval vide Ministry's
letter dated 11.05.2010 and Stage-il/ final approval vide letter dated
17.09.2010, inter-alia stipulating the following condttion:

“The user agency will take up program for at least 50 m green beft
along the sides of the Pakwa nallah and Dumhani naliah from the initial
years under the supervision of the state forest depariment” :

ii. The user agency i.e. M/s NTPC submitted a representation dated
09.10.2018 and 18.01.2022 requested for amendment in the above
mentioned stipulation which appeared as condition no. 7 and 8 in
Stage-1 and Stage-Il approval, respectively. The Ministry vide its letter
dated 28.01.2019 requested the State Government to furnish comments
on the said representation and provide documents as available with the
State Government related to the instant ,

ii. In the meantime, Regional Office, Ranchi of this Ministry vide their letter
dated 08.07.201¢ Informed that a committee constitited by Hon'ble
NGT vide its order dated 18.02.2019 in OA No. 182/2016(EZ) inspected
the Pakri Barwadlh Coal Mining Project of M/s NTPC Limited on
15.03.2018 for compliance of approvals granted by the MoEF&CC
under FC Act and EP Act. The commitiee observed that some of the
condition of FC approval (Stage-! and Stage-Il) were still partially
complied with, including the raising of green belt around Pakwa and
Dumhani nafla. The committee advised the user agency to ensure
compliance of conditions stipulated in the FC approval.

iv. The Ministry, vide letlers dated 3.09.2019 and 23.02.2022, after
examination of the said report, requested comments from the State and
also requested the IRO to take appropriate action in the matter as per
provisions of the Ministry’s guldelines given under para 1.21 (iif) of
Handbook of Forest (Conservation) Act, 1980.

v. The Government of Jharkhand vide letter dated 08.07.2022 submitted
their reply in response to Ministry’s letter dated 29.01.2019 and
23.02.2022 wherein the following was informed:

a. Inspection report of the DFO revealed that Dumuhani Nallgh
which Is running in the midst of the mining area which is also the
quarry area has been found to be diverted by the user agency
while as per condition stipulated in the approval, green bett should
have been developed around the sald nallah,

b. Despite repeated cautions from the officlals of the Forest
Depariment, the user agency has violated the provisions of
condition no 8 of the Stage-il approval by diverting the Dumuhani
nallah and carried out mining over a streich of 31 km involving an
arsa of 37.20 ha of forest land without prior approval under the
Forest (Consarvation) Act, 1880.

vi. The Ministry, after examination of reply received from the State, vide
letter dated 12.08,2022 requested additional information from the State,
including justification from the user agency and comments on various
representation received In the Ministry on the alleged violation of the
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Act by the user agency. The IRO of the Ministry was also requested to
inspect the area and submit a detalled report on the violation.

vii.. The proposal was sarlier considered by the Advisory Commitiee {AC) in
Its meeting held on 21.08.2022 and 09.12.2022 and the AC observed
that since the lease area of the user agency is iransacted by various
naliah and therefore, the issue related to impact assessment on
hydrological regimes by shifting of nalish needs to be considered
holistically and accordingly, the Committee recommended that Sub-
qumMeeo!MeACmaybemnstitnedmasoenainandrapodmﬂw
following:

e. Assessment of hydrological regimes of the area and impact of
ongoing mining operations of the user agency in general and
Dumuhani Nallah in particular and changes brought in by the User
Agency and its impact on the ecology of the area.

b. Efficacy of mitigation measures, if any, underiaken by the user
agency In thelr lease area.

c. Holistic assessment of 1787 ha of forest land involved in the
mining lease of the user agency, its present status and legitimacy
of future use proposed by the user agency.

vii. On the basis of the recommendations of the AC, and approval of the
same by the competent authority of the MOEF&CC, New Dethi, Ministry
vide lefler dated 28.12.2022 and 07.03.2023 constituted a sub-
commitiee io visit the area. Inlegrated Regiona! Office, Ranchi vide
their lefter dated FPAJH/Min/38798/2018/1014 dated 03.04.2023
submitied a report and observed that:

&. Prima-facie the three watersheds (Khora, Pakwa and Dumuhani)
have been subject to extreme diversion by locals for their
livelihood amelioration well before the mining activiies begun in
the region.

b. The technical expert member of the committee has suggested
that the green belt development can be notifled for Khoma Nalia
instead of Dumuhani Nalla (a tributary of Khorra Nalla).

c. The hydrological expert member of the commitiee, afier taking
info consideration the hofistic approach, has concluded with the
recommendation of (1) diversion of the Dumuhani Nalla (a tributary
of Khora Nalla) for coal mining and (i) restoration and
conservation of the Khorra Nalla (west) and Pakwa Nalla (east)
watersheds on priority basls under supervision of the forest
department and expert hydrologists/agencies and develop their
watershed status as per the Survey of India toposheet no. 73 E/.

ix. Further the following is recommended by the sub-committee:-

a. A team of specialists from field of Soll Engg, Agriculture Engg,
Hydrology, GIS & emp; Geology may be constituted under

chairpersonship of DFO who shall continuously study the area for
the Impact of on-going mining on various
environmental/ecological parameter and shall submit finding
report to IRO annually.

b. UA shall generate drone survey Data on spatial and seasonal
status of Khorra Nalla & Pakwa Nalla watersheds for having first-
hand information on the current status of the Khoma and Pakwa
Nana watershed parallel to the ongoing mining activities. The data
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hence collected shall help user agency lo design and develop
green bell under super vision of Forest Depariment. For &t his
purpose & reported institute, preferably located in the State, may
be engaged for data collection, processing mid interpretation in
effective and exclusive manner. The institule can also be
requested 1o study the entire region of 10 km from the lease
boundaries for temporal land use and its changes.

c. Study of river-aquafer interaction using non-Invasive geo-physical
technique in 10 km radius of NTPC Pakribarwadih Coal mine site.
The study may help in delineation of groundwater potential zones,
ground water variation in these zones and may help in water
budgeting to the surrounding.

x. The AC observed that DFO Hazaribagh and the State govemment in
the proposal of the 331.188 ha of the mine has mentioned that a 100 m
green belt e?uld be developed along Khormra n?;idah which is an
important rivulet providing water security to people living downstream.
Likewise, in the Eastern extremity of ri:{nm area a 100 m green beft
can be developed along the riverside. However, Dumuhani Nallah
which is running in the midst of the mining area which is also the quarny
areahasbaenfoundtobediveﬂedbyﬂ\euseragencyandagam
recommended to the same rivulet downstream. But as per the condition
a green belt has to be developed along the sides of Dumuhani Naiiah,
However, the eariler recommendation for raising green belts along the
nallas were for 50 meters. The AC deliberated on this point In length
and comments of PCCF & HoFF Jharkhand was also taken. After
deliberation and keeping in view the issue of water security in the area,
raising green belt of 100 meters along Khorra and Pakwa, which are
flowing flanking the mining area should be done.

xi. The AC also observed that the State Government has informed that the
user agency has violated the provisions of condition no 8 of the Stage-ll
approval as the user agency at its own diverted the Dumhani nallah
without prior approval of the Central Government under the Forest
(Conservation) Act, 1980.

4. Decision of the Advisory Committee:The Commities had detalled

discussion and deliberation with the Noda! Officer (FGA), Jharkhand and
Regional Officer, IRO Ranchi. After going through the facts of the

and submissions made by the Regional Officer, IRO Ranchi, the Commitiee
recommended to modify the condition no. 8 in Stage-Ii approval as under:

The user agency shall restore and conserve the Khorra Nalla (west) and
Pakwa Nalla (east) walersheds on priority basis under supervision of the
forest department and expert hydrologists/agencies and develop thelr
watershed status as per the Survey of India toposhest no. 73 E/. A greenbelt
of 100 meters on elther side of both Khorra Nala and Pakwa Nalla shall be
maintained’.

The Commities further observed that in total disregard to the conditions of
approval the user agency has mined out the area and changed the course of
the Dumuhani nala which was actually required to be protected and
maintained as green belt. Keeping this in view the Commitiee recommended
that the penalty shall be imposed for viclation committed over the forest area
(1026.438 ha) without approval equal to five times the normal NPV plus
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simple interest of 12 % from the date of actual violation commitied till the
deposition of penalty shall be imposed.

Agenda No. 3

Eile no, 8-14(2018FC{VOL)

Sub: Diversion of 15.881 ha of forest land in RM Block & other villages for
nd Feed & Transfer Point area

Road, Downhlll Pipe Line Conveyer &
tavour of M/s JSW Steel Ltd.,

for Ramsa iron Ore Mine (ML.No. 2621) In
Vijaynagar works Bellary In Bellary District of Karnstaks. (Online proposal

No. FP/KA/Others/27780/2017). ~regarding.
was considered by Advisory Commitiee (AC)

1. The above subject agenda item
in its meeting held on 25.04.2023. The Nodal Officer (FCA), Govemment of

Kamataka and IRO Bangalore were present in the meeting.

2. The details of the proposal may be seen at www.parivesh.nic.in.

3. The Member Secretary placed all the facts and background of the proposal,
along with examination of the proposal in the DSS, before the Advisory
Committee for examination and analysis. The Committee was also apprised
of the provisions of other Acts & Rules relevant fo the proposal and their

significance.

4. The Advisory Committee after thorough deliberation and discussion observed
that:

sal is for construction of approach road, downhill pipe line
transfer point area for Rama lron Ore Mine
Steel Lid., Vijaynagar works

; .. The propo
! conveyer and feed &

| {MLNo. 2621) in favour of M/s JSW

Bellary in Bellary District.

i. The instant proposal has been accorded Stage-| approval by the
Ministry vide its letter of even number dated 31.12.2018 subject to
ceriain conditions prescribed therein.

The Government of Kamataka vide letter dated 14.06.2022 submitied
the compliance report informing that the CA land has been changed
and recommended for Stage-ll approval. After analysing the
compliance report the Ministry observed certain observation and the
same was communicated to the State vide this Ministry's letter dated

05.07.2022. ;

iv. In response to the Ministry's observation, the State govt. on 16.03.2023
submitied/uploaded a complete report on compliance to conditions
stipulated in the in-principle/Stage-1 approval letter dated 31.12.2018.

v. The user agency has submitted the necessary undertakings to comply

with the conditions stipulated in the Stage-| approval dated 31.12.2018.

The UA has deposited the all the compensatory levies into National

Authority, CAMPA account through e-portal.

vi. The FRA certificate in Form-l (for linear project) issued by Deputy
Commissioner, Ballari District vide No.REV/Mining/FRA/08/2018-19
dated 13.09.2019, REV/mining/FRA/73/2018-19 dated 13.08.2018 and

iy, o REV/Mining/FRA/63/2017-18 dated 28,11,2019 and rectification letler

S No. BLR-DC -33011/12-2021-BLRDC/Forest Baliari DC dated

N ~ BN 01.09.2021 and proceeding of vilage Forest Right Committee held

= RIS R 30.11.2018 along with documentary evidences has been submitted,

2% il AC observed thai the State Governmeni has changed the CA land

£ vill,
o i withou! Central Government approval providing the justification that

iii,
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NTPC Limited

(A Govi. of indis Enlerpriss)

I

Ref: No. RED(CM) Sectt /PRCMPIEMGI2023/ 435 Date: 02.06 2023

To,

The Principal Chief Conservator of Forest & HoFF, ;
Govt. of Jharkhand
Block-A, Van Bhawan, Doranda

Ranchi, Jharkhand

Sub: 1. Proposal for non-forestry use of 331,498 Ha of forest land in favour of NTPC Ltd. For Pakri
Barwadih (North-West) Coal Mining Project

2. Modification In condition of Stage-| approval and

violation of FC Act for Pakri Barwadih
Coal Mining Project. reg.

Dear Sir,

Ministry of Coal (MoC), Gol allocated Pakri Barwadih Coal Mining Project (PBCMP) localed in Norh

Karanpura Coalfields to NTPC Ltd. vide aliotment letter no. 13016/28/2003-CA dated 11.10.2004 and DO
No. 13016/29/2003-CA (Part) dated 24.08.2005.

The Mining Plan Was approved by Ministry of Coal vide letter no. 13016/28/2003 CA-| daled 25.08.2006 and
?;bgaeqztaenuy Revised Mining Plan was approved by MoC vide efler no. 13016/28/2003-CA (Parl) dated
03.2016.

The Environment Clearance (EC) was granted by the Ministry of Environment, Forest and Climate Change
(MoEF&CC) vide letter no. J-11015/692/2007-1A. I (M) dated 19.05.2009 and amendment dated 29.06.2016

and 14.08.2018. Stage-1 and Stage-ll Forest Clearance were accorded vide letter dated 11.05.2010 &
17.09.2010 respectively.

Al present, PBCMP is an operational mine which has produced 50.51 million tonnes of coal il May'23 since
: inception and is expecied to reach ils peak rated capacity (PRC) of 15 million tonnes in FY 23-24. However,
: achievement of PRC is subject to the expansion of the existing pit on the easter side which is being restricled
. due to non-diversion of Dumuhani nalizh. The Dumuhani nallah has not been diveried due to condition no. 7
of Stage- | FC and condition no. 8 of Stage- Il FC which states that:

Quote - .

‘The user agency will take up programms for at least 50 m green bell along the sides of the Pakwa nallsh
and Dumhani nallah from the initial years under the supervision of the stafe forest depariment.”
Un-Quote.

NTPC, vide letter dated 09.10.2018 (Annexure-1), had requesed Director General of Forest (FC) for making
amendments lo the abovementioned condition as per following:

&. green bel development slong the sides of Pakwa and Khorra naliah instead of Pakwa and

, &ﬁam s’ .. Dumuhani naltah since Dumuhani nallah is passing through the block which needs fo be diverted
; & . as per the CWPRS report (study was conducted in line with condition no. (iv} of the Environment
S -\ Clearance); and
R G ‘-':__-_: . ¥ /[Mq
| :

;3 ; 1of3|Page
/o= bk 2
%“J . e @ JEEd: R fifs, el e, gRa wrm @ e, g%m 4 834001 (rreers)
\ :;‘:fc"qai mmﬁﬁ'ﬁudquaderm NTPC Limiled. Ginni Plaza, Opposite Chutia Police Station. Chutia, Ranchi-834001 (Jharkhand)
‘*-;;:---ﬂi;g{;g.rgd Office : NTPC Bhawan, SCOPE Complex, 7, Instilutional Area, Lodl Road, New Delhi-110003
' www.nipc.co.in
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b. change in the widlh of green belt development from 50 m to 15 m in tine wi :
i ne with
Coal Mines Regulation, 2017, with regulation no. 149 of

The above requests were refterated through multipke letlers and raised during vari .
ministry. A brief on this issue is enclosed gs Anﬁffm WA T npeiopuolig

Our reques! was considered for discussion during the FAC meeting on 25.04.2023 (Annexure-3) and

following decisions i e
55 (Arneruregy - WeTE communicated by MOEFRCC, New Deti vide lter daled

& Atpars-2 of the point no-4,

Quote -

O‘Tr;ha p;n;ryagsmy shnadif restors and conserve the Khoma Nalls (wesl) and Pakwa Nalia (68st) watersheds
unaer supervision of the forest nt end expert hydrologists/agencies and

0. Atpara-3 of the point no,
Quote -

"....the penalty shall be imposad for vilation ' without
' commitied over the forest area 1026.438 Hg
approval equal fo five times the normal NPY g;u:n simple interest of 12% from the Eia!e of adua!)vbla!hn

Further, in the above referenced point, “3.1 Km" is ths length of worki

er, i 53, working stretch of '
Considering the area of 1026.438 Ha, the penally imposed against ﬁntg ﬂbgedoﬁmmﬁ%
the tune of 857 crores (approx.). The penalty amount, which is exorbitantly high, coupled with the loss of
revenue against the blocked coal reserves of 16 million tonnes (due fo increase in green bel width f
50 m to 100 m) will render our mining operations unviable. =

Also, the penalty ceusse no 1.21(ii) of Chaten e
case, is toprodiend baioe, |~ ) f Chapter-1of PART B ofForest Handbook, appicabl i th insant

Quots -

“(Hi) Violation /noncompliancs of an
y conditiens impased while granting a val u
In such cases the penalty will be imposed on the recommendation of theg Aggrgf-‘ Regr;:n’arf?fﬁ:ec;

20f3|Page

b,

0 6b 1032,
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whose jurisdiction the elleged violation has occurred, The violation will be re
. sarction the ll . : poried fo REC/F
the commities will give time lo comply the condtions within stipuleted lime. i

8. In cass the offence is proved then the penally shall be Imposed for violali mi
; = Add Y on com
forest area without approval equal to twice the normal NPV, ' fled over

b. In cass of public utility projects of the govemmen! the penally shall be
proposed in para (a) above.” e
Un-Quote.

The penally as per clause (a) comes out o be Rs. 9,14 crores and clauss (b) comes ool o
crores (calculation sheel as per the above clauss is atiached as Annexumssi. e Bs. 183

In view of the above, il is requested that the following may kindly be considered:
8. Delinking of stage-Il clearance of Pakri Barwadih (North-West) with deposition of penal NPV and

other penal levies as imposed in case of diversion of 1026.438 ha forest Iand for Pakr| Barwa:
(FAC minutes attached as Annexure-6). or Pakri Barwadh.

b. Change in the width of green belt development from 50 m to 15 m in line wi ;
i s in fine with regulation no. 149 of
¢. The area pertaining fo violation may be changed from 1026.438 Ha (total area diverted for Pakri

sarwadih Coal Mining Project) to 37.20 Ha (alleged violaled forest area) and streich of &l
violation area may be changed from 31 Km 10 3.1 Km, : i

d. Exorbitantly high penalty may be reviewed in fine with 1 21 :
of Forest Handbook. d me with clause no 1.21(iil)(a) of Chapter-1 of PART B

Itis requested for your kind help and support in resolving the above points.

3. 0kror)

Thanking you,
Yours faithfully,
(M.V.R. Reddy)
Regional Executive Director
Enclosed Annexures:

Annexure-1: Our letter 1040/PBCMP/EMGI2018/F-28131748 daled 09.10.2018
Annexure-2: Brief on Dumuhani nala

Annexure-3: Agenda No-2 of FAC MOM dated 25.04.2023

Annexure-4: MoEF & CC letter 8-56/2009-FCpt dated 25.05.2023
Annexure-5: Penally Calculation sheet

Annexure-6; Agenda No-1 of FAC MOM daled 25.04.2023
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NYEC (o wve &1 oeary)
: s NTPC Limited
14 Govt. of Indin Enterprive)
vw) arvardiE whuar ey ofiga
Pakri Burwadih Coal Mining Project
Ref. No.: 1040/PBCMP/EMGI2023/ /6.3 Dated 24.07.2023
To,
The Director General of Forest,
Ministry of Environment, Forest & Climate Change (MoEF&CC
New Delhi. ik b

Generated from eOffice by MANO) KUM.Aﬂ'KHA*jé:

g Miaing Project, Sikri Site Office, Barkagaon, Hazaribe
. R ~ ’ g ~ £25311
Me@ﬂw ' -:prcshm %Cﬁﬂ]ﬂt&"%ﬁo‘ﬂhl‘ﬂ,lﬁdhi Read, New Delhi— 116 003

Sub: Diversion of 331.198 Ha of forest land for non-forestry use, in favour of NTPC Lid
for Pakri Barwadih (North-West) Coal M - Delinking of com Y
- e sl o -mtg, ining Project- Delinking of condition of penal
~1: Stage-1 Forest clearance obtained vide File Ref No 5-58/2009-
Ref-2: Ltr No RED(CM) Sectt /PECMP/EMG/2023/475 Dated oz.oe.zczamﬁovf’n wnwcw e
Ret-3- Lir No NTPC/PBCMP/EMGI2023 dated 21.06.2023 from NTPGC.

Respected Sir,

Application for the diversion of 331.198 ha of forest land for non-forestry uss for
Pakri Barwadih (North West) Opencast Coal Mining Project has been submitted to MoEF&CC
through Parivesh portal. Vide reference Lir No 8-56/2009-FC-(vol) dated 26™ May 2023,
Inprinciple / Stage-1 approval is accorded for non-forestry use of 331.198 ha of forest land under
Section-2 (i) of the Forest (Conservation) Act, 1980 in favour of M/s NTPC Limited for Pakri
Barwadih (North West) Opencast Coal Mining Project in West forest division, district

Hazaribagh, Jharkhand subject to fulfiliment of certain conditions. (Copy enclosed as
Annexure-1).

As per Condition No. X of Stage-1 FC states that:

Quote -
*A violation of the conditions of approval in case of diversion of 1026.438 ha forest land diverted
earlier has been reported and is being processed Separately. The Stale Govt shall ensure that

the penal NPV and other penal leviss as fmposed are deposited before the Stage-l approval.*
Un-Quote. '

We would like to humbly submit that the diversion of 1026.438 ha forest land pertains to
Pakri Barwaidih Coal Mining and it is having a separate EIA/EMP and mining operations

N Page |1

29

ELWAL,'AC(MKK)-ROHQ, ASSISTANT COMMISSIONER, MOEFCC on 22/11/2023 01:00 PM

o

35
69

e S i T

G




File No. 10-28/2023-ROHQ (Computer No. 220908) 6%;

1057054 /2023 /ROFRs etk v &1 o1 ol ferfes
. RTPC (aTvm BYSTY w7 Sue)
A Maheratna Company N TFC Limited
14 Gove of India Enterprise)
« v} avarEi wlgs & REe

Pakri Barwadili Coal Mining Profect

For Pakri Barwadih (North West) Opencast Coal Mining Project, MDO has been appointed for
start of mining operations and application for the Environment Clearance is being processed by
SEIA, Jharkhand. The EIA/EMP and mining operations at Pakri Barwadih (North West) Coal
Mining Project are not linked in any way with the existing Pakri Barwadih Coal Mining Project.

Please refer to our request letters dated 02.06.2023 & 21.06.2023 at various levels regarding
the subject matter (Copies enciosed as Annexure-2 & 3 respectively). it is requested to kindly
consider for Delinking of above condition of deposition of penal NPV and other penal levies as
imposed in case of diversion of 1026.438 ha forest land for Pakri Barwadih Coal Mining Project
for processing of stage-ll clearance of Pakri Barwadih (North-West) CMP, So that compliance
of stage 1 conditions of Pakri Barwadih (North West) CMP can be submitted to MoEF&CC for

processing of Stage-i! forest ciearance and project can be started at the eariiest to meet the
country's coal requirement.

It is requested for your kind support for resolving the above issue.

With Regards.

Yours Sincerely,

Neeraj Jalota,

General Manager,
- (PB, PB-NW CMP),

NTPC Limited.

Encl: Ala

; i y 9 Page |2
Pakri Bsrwadih Cos! Miniog Project, Sikri Site Office, Barkagaon, Hazaribag — 825311
Registered Ofiice : NTPC Bhswas, Scope Complex, 7 lestitutions! Ares, Lodhi Road, New Delhi- 110 003
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NTPC Limited
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Pekri Barvadiy ¢, oal Mining Project

Ref. No.: 1040/PBCMPIEMG/2023/ 15

Te,
The Director General of Forest,

Min of
mbgzm‘ Environment, Forest & Climate Change (MoEF&CC),

Dated 03.08.2023

Through Pro t Channel (DEQ Hazari

Sub: Diversion of 331.198 Ha of forest land
. for
for Pakri Barwadin (North-W use, in favour of NTPC Ltd.,
NPV of Pakri Barwadin cup::g Coal Mining Project- Delinking of condition of penal
Ref-1: Stage-1 Forest clearance obtained vide File Ref No

Ref-2: Lir No RED(CM) Sectt PBCMP/EMGR023/475 Dated (2 05.202 o e 2 Mey 2022,
5 : 3 from NTPC

h West forest division

Annexure-1).

As per Condition No. X of Stage- | FC states that:

Quote ~

°A violation of the conditions of approval in case of diversion of 1026.438 ha forest land diverted
earfier has been reported and is being processed Separalely. The State Govt shall ensure that

the penal NPV and other penal levies as imposed are deposited before the Stags-i approval
Un-Quote, |

JRSEEE Page |1

Paksi Barwridib Coal Mizing Project, Sikri Site Office, Barkagaon, Hazaribag - £253
5 - b 4 11
R.egncradOfﬁce:NT?CB?tﬁp:.SmpeCmpkg?!uﬁudeulAm.MiM.Ndeki—I!OMJ
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Pakri Barwadih Coel Mining Project

We would like to humbly submit that the diversion of 1026.438 ha forest land pertains fo
Pakri Barwaidih Coal Mining and 1t is having a separate EIA/EMP and mining operations.

For Pakri Barwadih (North West) Opencast Coal Mining Project, MDO has been appointed for
start of mining operations and application for the Environment Clearance is being processed by
SEIA, Jharkhand. The EIAEMP and mining operations at Pakr Barwadih (North West) Coal
Mining Project are not linked in any way with the existing Pakri Barwadih Coal Mining Project.

Please refer to our request letters dated 02.06.2023, 21.06.2023, 24.07.2023 st various levels
regarding the subject matter (Copies enclosed as Annexure-2,3 & 4 respectively). Also NGT
vide its order dated 01.08.2023 issued "stay” on demand order dated 14.06.2023 from office of

DFOQ, Hazaribagh West Forest division for paying the penal NPV of Rs 857,52,85,944.32 for
Pakri Barwadih CMP. Copy enclosed as Annexure-5.

I:isrequestedtokindiyconsiderforbeﬁnkimof above condition of deposition of penal NPV
end other penal levies as imposed in case of diversion of 1026.438 ha forest land for Pakni
Barwadih Coal Mining Project for processing of stage-ll clearance of Pakri Barwadih (North-
West) CMP, So that compliance of stage 1 conditions of Pakri Barwadih (North West) CMP can
besubmi&edbMoEF&CCforpmoassingofSthlbmﬂdeammeandpmjedwnbe
started at the eariiest to meet the country’s coal requirement.
it is requested for your kind support for resolving the above issue.
With Regards.

Yours Sincerely,

G

General Manager,
(PB, PB-NW CMP),
NTPC Limited.

Encl: Ala

. - ““2
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SHIVAM SRIVASTAVA
Drector (Fuel)

Ref. No. O1/DIR(FUEL)202317

To,

The Joint Secretary (Thermal)
Minietry of Power,

Government of india,

Shrem Shakti Bhawan, Refi Marg,
Rew Delhi - 110001,

T At fefidz

(s w5 o)

NTPC Limited

{4 Govemmant of Inchs Entompriss)

1 SETUComporats Centr

Dale: 17 10.2023

Sub:- Resolution through Mutual consultation of NGT Kolkata appeal no 2012023, dated 18.07.2023

(NTPC PBCMP vs State of Jharkhand & Others)- reg.
Dear Sir,

Ministry of Coal (MoC), Gol allocated Palai Barwadih Coal Mining Project (PBCMP) to NTPC Lid in 2004, Mining plan

was approved in 2006, The Environment clearance was issued in 2009, Stage-1
granted by MoEF & CC in 11.05.2010 & 19.09.2010.

and Stage-Il forest clearance was

NTPC requesied MOEF&CC for amendment of condition no. 8 of stage-Il and condition no. 7 of stage-| of Forest
Clearance for replacement of the term *Dumuhani Nala® for “Khorrah Nala® of Pekri Barwadih in 2018, Diversion of
DhumaniNa!aisrequiredforemmsionofminetoenharmcoalproduction.Theabovarequ&stswereteilerated

through muttipie letiers and raised during various review meetings of the ministry.
MoEF&CC had issued an amendment in 2023 along with the imposition of penal

NPV (5 times) the normal NPV for

the entire forest area (1026Ha) diverted for the project along with maintaining 2 greenbelt of 100m on either side of

nala.

NTPC represented the case before MoP and the State Forest Department (Govt. of Jharkhand) for review of decision
of FAC vide its letter dated 18.05.2023, 02.06,2023, however, DFO, Hazaribagh vide its Communication dated
14.06.2023 issued a demand notice for payment of Rs 85752 Cr as per FAC recommendations. Further NTPC

requested MoEF & CC vide its letter dated 24.07.2023 & 03.08.2023 for review of

penalties.

As NTPC had no other option, NTPC approached NGT Kolkata for relief on the issue on 17.07.2023. Three hearings

were held till date.

In view of above, Ministry of Power intervention is requested {o take up the matter with MoEF & CC for resolution of

the issue through mutual consultation,

Thanking you, _. /"';:ﬁ »

§o

i v, @7, gva oF, W TR, ) \ L
Generatad FAMPEDHOD 3, 5605 ROPRE Gomeles Sl b ARe s A crtRarmst S RINEUI IS SENER.

Yours fai fuliy:,
. \y\/ —
(ot
e Ay
~4Stiivam Srivastava)

Hrran L Director (Fuel) & Nominated Owner of Mines

sz
t}ggfﬁfumber : L40101DL1875G01007966
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Secretary o Government of India
e RS e wReR W Ministry of Power
Shram Shakti Bhawan, New Delhi - 110001
Tele ; 23710271/23711316
Fax : 23721487
E-mail : secy-power@nic.in
DO No.:11/25/2023-Th.l October 30, 2023
Dear /‘M WM P

Yours sincerely
Encl: As Above 3e- 1023
{Pankaj Agarwal)
Ms. Leena Nanadan
Secretary,
Ministry of Enviornment, Forest and Climate Change
Jor Bagh, New Delhi
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As you may be aware that, NTPC Ltd. was allocated Pakri Barwadih Coal Mining Project
(PBCMP) focated in North Karanpura Coalfields, Jharkhand, Stage< and Stage-Il forest clearance was
granted by MOEF&CC on 11.05.2010 & 19.09.2010 respectively. PBCMP is an operational mine which
has produced 47.75 million tonnes of coal till Mar'23 and is expected 1o reach its peak rated capacity of
15 million tonnes in FY 23-24 which is also the coal production target set by the Ministry for this fiscal.
PBCMP is a basket mine which supplies to around 20 Thermal Power Plants that are critical to power
supply scenario in the country.

2. NTPC vide lefier dated 17.10.2023 {copy enclosed) has informed that MOEF&CC had issued an
amendment in 2023 along with the imposition of penal NPV (5 times the normal NPV) for the entire forest
area (1026.438 Ha) diverted for the project along with maintaining a greenbei of 100m (against requested
15m) on either side of ‘Pakwa Nala' and ‘Khora Nala'. However, 'Dumuhani Nala' needs 1o be diverted
for expansion of mine to enhance coal production. NTPC represented through Forest depariment, Govi.
of Jharkhand, for review of dacision of Forest Advisory Committee (FAC). However, DFO, Hazaribagh
issued a demand nolice for payment of Rs 857.52 Cr as per the recommendations. Further, Forest
clearance Stage-Il of Parkri Barwadih (North West) Project has also been linked with the payment of said
penalty. A brief on the issue is enclosed.

3 Subsequently, NTPC filed an appeal before Hon'ble NGT, Eastem Bench against the demand of
the penalty. Hon'ble NGT in its first hearing dated 01.08.2023 has ordered interim stay on the operation
of DFO, Hazaribagh demand notice dated 14.06.2023. The stay has been extended vide subsequent
orders and matter is scheduled for hearing on 23.11.2023.

4. In view of the above, may | propose a meeting between Ministry of Power, Ministry of
Environment Forest and Climate Change (MoEF&CC) & Ministry of Coal for amicable resolution of the
issue. Your kind convenience is solicited for the proposed meeting.

34
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Rcistary Government of India
Ministry of Power
Shram Shakti Bhawan, New Delhj - 110001
Tele : 23710271/23711318
. Fax:23721487
-mail : secy-power@nic i
DO No.11/25/2023-Th.l Cy-power@nic.in

Dear Sni Meena,,

October 30, 2023

As you may be aware that, NTPC Ltd, was aliocated Pakri Barwadih Coal Mining Project
(PBCMP) located in North Karanpura Coalfields, Jharkhand. Stage- and Stage-l forest clearance was
granted by MoEF&CC on 11.05.2010 & 19.09.2010 respectively. PBCMP is an operational mine which
has produced 47.75 miflion tonnes of coal il Mar'23 and is expected 1o reach its peak rated capacity of
15 million tonnes in FY 23-24 which is also the coal production target set by the Ministry for this fiscal.
PBCMP is a basket mine which supplies fo around 20 Thermal Power Plants that are critical lo power

Supply scenario in the country.

v NTPC vide letter dated 17.10.2023 (copy enclosed) has informed that MoEF&CC had issued an
amendment in 2023 along with the imposition of penal NPV (5 times the normal NPV) for the entire forest
area (1026.438 Ha) diveried for the project along with maintaining a greenbett of 100m {against requested

15m) on either side of ‘Pakwa Nala' and 'Khora Nala'. However, ‘Dumuhan

i Naia' needs to be diverted

for expansion of mine 1o enhance coal production. NTPC represanted through Forest department, Govi.
of Jharkhand, for review of decision of Forest Advisory Committee (FAC). However, DFO, Hazaribagh
issued a demand notice for payment of Rs. 857.52 Cr as per the recommendations. Further, Forest
clearance Stage-Il of Pakri Barwadih (North West) Project has also been linked with the payment of said

penalty. A brief on the issue is enclosed.

4. In view of the above, may | propose a meeting between Ministry of Power, Ministry of
Environment Forest and Climate Change (MoEF&CC) & Minislry of Coal for amicable resolution of the

issue. Your kind convenience is solicited for the proposed meeting.

Ao gands,

Encl; As Above

Shri Amrit Lal Meena
Secretary,

Ministry of Coal

Shastri Bhawan, New Delh

TR v o ey
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ii. UA shall generate drone survey data on spalial and seasonal stalus of
Khomra Nalla & Pakwa Nalla watersheds for having first-hand
information on the current status of the Khorra and Pakwa Nalas
watershed pareliel to the ongoing mining activities. For this purpose, a
reputed institute, preferably located in the State, may be engaged for
data collection, processing and interpretation in efiective and exclusive
manner.

ii. Study of river-aquafer interaction using non-invasive geo-physical
technigue In 10 km radius of NTPC Pakribarwadih Coal mine site shall
be conducted fo faciltate the delineation of groundwater potential
zones, ground water variation in these zones and and help in water
budgeting to the surroundings.

iv. Since the area is rich in species composition therefore Reclamation,
Eco-restoration, and Consarvation Plan shall be prepared by conducting
proper study before initiating mining activities.

v. The Catchment Area Treatment Plan shall be prepared and
implemented at the cost of the user agency for the treatment of all
Nallahs/streams periaining to instant mining lease/project area.

vi. An infegrated soll and water conservation plan shall be prepared and
implemented at the cost of the user agency for the entire landscape
affected by the mining activities of the User agency in the reglon.

vii.. The mining in the area shouki be in consonance with the *Integrated
Wildlife Management Plan” of North Karanpura. The cost estimate of
integrated Wiidlife Management Plan (IWMP) submitted is based on the

| rate of 2010, while approval is being considered in 2023, hence rate

i revision has to be done based on the present rate.

| vil. Remalning draft minutes are concurred with.

ix. As observed in the existing mine of NTPC Pakri Barwadih no amount of
siltation dams could prevent the sediment deposition and choking of
streams as overburden is dumped just adjacent to the nallahs/ streams.
The Khorra nallah will largely be affecied by the mining activities hence
it should be protecied by identifying and developing green belt of 100
metres on the side of Khorra nallah & Pakwa Nalas that is facing the
mining area, o prevent further sedimentation and choking.

x A violation of the conditions of approval in case of diversion of 1026.438
ha foresi land diverted eariier has been reported and is being
processed separately. The State Govt shall ensure that the penal NPV
and other penal levies as Imposed are deposited before the Stage-l|
approval.

Agendes No. 2

E.No. 8-56/2008-FC (P1,)

Subject: Modification In condlition of Stage-li approval and violation of FC
Act: Diversion of 1026.438 ha of forest land for coal mining Pakribarwadih
Project in favour of M/s NTPC Lid. in Hazaribag West Forest Division In
Hazaribag District of Jharkhand - regarding.

1. The agenda ftem was considered by the AC In Hs meeting held on
25.04.2023. The comesponding agenda note may be seen at
www.parivesh.nic.in,

i i

3
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2. During the meeling, all the facts and background of the proposal, along with
examination of the proposal in the DSS were presented and explained by the
Member Secretary before the AC for thelr examination and analysis.
Committee was also apprised of the relevant provisions under other Acts &
Rules relevant {o the proposal and thelr significance.

3. The AC afier through deliberation and discussion observed that:

I The extant proposal was accorded Stage-l approval vide Ministry's

letter dated 11.05.2010 and Stage-ll/ final approval vide letter dated
17.08.2010, inter-alia stipulating the following condition:

“The user agency will take up program for at least 50 m green belt
along the sides of the Pakwa nallah and Dumhani naflah from the inifia/
years under the supervision of the stale forest department”

ii. The user agency i.e. M/s NTPC submitted a representation dated

09.10.2018 and 18.01,2022 requested for amendment in the above
mentioned stipulation which appeared as condition no. 7 and 8 in
Stage-| and Stage-il approval, respectively. The Ministry vide its letter
dated 28.01.2018 requested the Stete Government to furnish comments
on the said representation and provide documents as available with the
State Government related to the Instant

ii. In the meantime, Reglonal Offica, Ranch of this Ministry vide their letter

dated 08.07.2018 informed that a committee constituted by Hon'ble
NGT vide Its order dated 18.02.2019 in OA No. 182/2016(EZ) inspected
the Pakri Barwadih Coal Mining Project of M/s NTPC Limited on
15.03.2018 for compliance of approvals granted by the MoEF&CC
under FC Act and EP Act. The commitiee observed that soms of the
condition of FC approval (Stage-! and Stage-ll) were still partially
complied with, including the raising of green belt around Pakwa and
Dumhani nalla. The committes advised the user agency to ensure
compliance of conditions stipulated in the FC approval.

. The Ministry, vide letters dated 3.08.2018 and 23.02.2022, after

examination of the sald report, requested comments from the State and
also requested the IRO to take appropriate action in the matter as per
provisions of the Ministry’s guidelines given under para 1.21 (iii) of
Handbook of Forest (Conservation) Act, 1980.

. The Govemment of Jharkhand vide letier dated 08.07.2022 submitted

their reply in response to Ministry's letter dated 29.01.2019 and
23.02.2022 whereln the following was informed:

a. Inspection report of the DFO revealed thet Dumuhani Nallah
which Is running In the midst of the mining area which is also the
quarry area has been found to be diverted by the user agency
while as per condition stipulated in the approval, green belt should
have been developed around the said naliah,

b. Despite repeated cautions from the officlals of the Forest

the user agency has violated the provisions of
condition no B of the Stage-Ii approval by diverting the Dumuhani
naliah and carried out mining over a streich of 31 km involving an
area of 37.20 ha of forest land without prior approval under the
Forest (Conservation) Act, 1880.

. The Ministry, after examination of reply received from the State, vide

letter dated 13.09.2022 requested additional information from the State,
including justification from the user agency and comments on various
representation received in the Ministry on the alleged violation of the

WA .

Vi
{ w;’:?'{f.
n

_'___‘.‘- . . 37

745




File No. 10-28/2023-ROHQ (Computer No. 220908) 78&’”
1057054/2023/ROHQ

11-91/2012FC
174246672023

Act by the user agency. The IRO of the Ministry was also regussted to
Inspect the area and submit a detailed report on the violation.

vi.. The proposal was earier considered by the Advisory Committee (AC) in
Its meeting held on 21,00.2022 and 08.12.2022 and the AC observed
that since the lease area of the user agency Is transacted by various
nalish and therefore, the issue related to impact assessment on
hydrological regimes by shifting of naliah needs to be considered
holistically and accordingly, the Commitiee recommended that Sub-
Committee of the AC may be constituted to ascerialn and report on the
following:

&. Assessment of hydrological regimes of the area and impact of
ongoing mining operations of the user agency in general and
Dumuhani Nallah in particular and changes brought in by the User
Agency and its Impact on the scology of the area.

b. Efficacy of mitigation measures, if any, undertaken by the user
agency In thelr lease area.

c. Holistic assessment of 1787 ha of forest land involved in the
mining lease of the user agency, its present status and legitimacy
of future uss proposed by the user agency.

vill. On the basis of the recommendations of the AC, and approval of the
same by the competent authority of the MOEF&CC, New Dehi, Ministry
vide letier dated 28.12.2022 and 07.03.2023 constituled a sub-
committes lo visit the arsz. imtegrated Regional Office, Ranchi vide
their letter dated FPAH/Min/38788/2019/1014 dated 03.04.2023

3 submitted & report and observed that:

! a. Prima-facie the three watersheds (Khorra, Pakwa and Dumuhani)
have been subject to extreme diversion by locals for thelr
liveiihood amelioration well before the mining activities begun in

: b, The technical expert member of the commitiee has suggested

that the green belt development can be notified for Khoma Nalla

’ instead of Dumuhani Nalla (a tributery of Khorra Nalla).

c. The hydrological expert member of the commitiee, afier taking
into consideration the holistic approach, has concluded with the
recommendation of (1) diversion of the Dumuhani Nalla (a
of Khorre Nalla) for coal mining and (i) restoration and
wnsawmbnmmmmedh(M)mPaMM(em)
watersheds on priority basis under supervision of the forest
department and expert hydrologisis/agencies and develop their
waiershed status as per the Survey of india toposheet no. 73 E/L.

e Further the following Is recommended by the sub-committes:-

e. A team of specialists from fiski of Soll Engg, Agriculture Engg,
Hydrology, GIS & emp; Geology may be constituted under
chairpersonship of DFO who shall continuously study the area for
essessing the Impact of ongoing mining on various

i environmental/ecological parameter and shall submit finding

| report to IRO annually.

| b. UA shall generate drone survey Data on spatial and seasonal
status of Khomra Nalla & Pakwa Nalla watersheds for having first-
hand information on the current status of the Khoma and Pakwa
Nana watershed paralfiel to the ongoing mining activities. The data
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hence coliecled shall help user agency lo design and develop
green bell under super vision of Forest Depariment. For at his
purpose a reported institute, preferably located in the State, may
be engaged for dala collection, processing mid inferpretation in
effective and exclusive manner. The instilule can also be
requested fo study the entire region of 10 km from the lease
boundaries for temporal land use and lts changes.

c. Study of river-aquafer interaction using non-invasive geo-physical
technigue in 10 km radius of NTPC Pakribarwadih Coal mine site.
The study may help in delineation of groundwatsr potential zones,
ground water variation in these zones and may help in water
budgeting fo the sumounding,

x. The AC observed that DFO Hazaribagh and the State government in
the proposal of the 331.198 ha of the mine has mentioned that 8 100 m
green bell could be developed azlong Khorma nallah which is an
important rivulet providing water securtty to people living downstream.
Likewise, in the Eastern extremity of mining area a 100 m green belt
can be developed along the riverside. However, Dumuhani Nallah
chhlsrunninginmolrﬂdstolmamiringmahﬁchisabomemny
area has been found to be diverted by the user agency and again
recommended fo the same rivulet downstream. But as per the condition
a green belt has to be developed along the sides of Dumuhani Nafiah.
Fbwever.uneaﬂierrommndaﬂonforrahinggmnbe!tsabngme
nallas were for 50 meters. The AC deliberated on this point In length
and comments of PCCF & HoFF Jharkhand was also taken. After
deliberation and keeping in view the issue of water security in the area,
raising green belt of 100 meters along Khorra and Pakwa, which are
flowing flanking the mining area should be dons.

xi. The AC also observed that the State Govemment has informed that the
user agency has violated the provisions of condition no 8 of the Stage-li
approval as the user agency at its own diverted the Dumhani nallah
without prior approval of the Central Government under the Forest
(Conservation) Act, 1880,

4. Decision of the Advisory Committee:The Commitiee had detalled

discussion and deliberation with the Nodal Officer (FCA), Jharkhand and
Regional Officer, IRO Ranchi. After going through the facts of the proposal
and submissions made by the Regional Officsr, IRO Ranchi, the Commitiee
recommended to modify the condition no. 8 in Stage-ll approval as under:

‘The user agency shall restore and conserve the Khorra Nalla (west) and
Pakwa Nalla (east) watersheds on priority basis under supervision of the
forest department and expert hydrologists/agencies and develop their
watershed status as per the Survey of India toposheet no. 73 E/l. A greenbett
of 100 :ﬁers on either side of both Khorra Nala and Pakwa Nalla shall be
maintained',

The Commitiee further observed that In total disregard to the conditions of
approval the user agency has mined out the area and changed the course of
the Dumuhani nala which was actually required to be protected and
maintained as green bell. Keeping this in view the Commitiee recommended
that the penalty shall be imposed for violation committed over the forest area
(1026.438 ha) without approval equal to five times the normal NPV plus

0
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simple interest of 12 % from the date of actual violation commitied till the
deposition of penally shall be imposed.

Agenda No. 3

Elle no. 8-14/2018FC(VOL)

Sub: Diversion of 15.981 ha of forast land In RM Block & other villages for
Approach Road, Downhlil Pipe Line Conveyer and Feed & Transfer Polnt area
for Rama iron Ore Mine (ML.No. 2621) in favour of M/is JSW Steel Ltd.,
Vijaynagar works Bellary In Bellary District of Kamataka. (Online proposal
No. FP/KA/Others/27780/2017). —regarding.

1. The above subject agenda item was considered by Advisory Committee (AC)
in its meeting held on 25.04.2023, The Nodal Officer (FCA), Govemment of
Karnataka and IRO Bangalore were present in the mesting.

2. The details of the proposal may be seen at www.parivesh.nic.in,

3. The Member Secretary placed all the facts and background of the proposal,
along with examination of the proposal in the DSS, before the Advisory
Committee for examination and analysis. The Committee was also apprised
of the provisions of other Acts & Rules relevant to the proposal and their
significance.

4 Ee Advisory Committee atter thorough deliberation and discussion obsarved

t

L The proposal is for construction of approach road, downhill pipe line
conveyer and feed & ftransfer point area for Rama Iron Ore Mine
(ML.No. 2821) in favour of M/s JSW Steel Ltd., Vijaynagar works
Bellary in Beliary District.

i. The instant proposal has been accorded Stage-l approval by the

Ministry vide its letter of even number dated 31.12.2018 subject to

certain conditions prescribed therein.

The Government of Kamataka vide letter dated 14.06.2022 submitied

the compliance report informing that the CA land has been changed

and recommended for Stage-ll approval. After analysing the
compliance report the Ministry observed certain observation and the
same was communicated to the State vide this Ministry's letter dated

05.07.2022.

iv. In response to the Ministry's observation, the State govt. on 15.03.2023
submitted/uploaded a complete report on compliance to conditions
stipulated in the in-princlple/Siage-| approval letter dated 31.12.2018.

v. The user agency has submitied the necessary undertakings to comply
with the conditions stipulated in the Stage-l approval daled 31.12.2018.

vi. The UA has deposited the all the compensatory levies into National
Authority, CAMPA account through e-portal.

vii. The FRA certificate in Form-| {for linear project} issued by D
Commissioner, Ballari District vide No.REV/Mining/FRA/08/2018-19
dated 13.09.2018, REV/mining/FRA/73/2018-19 dated 13,08.2019 and
REV/Mining/FRA/63/2017-18 dated 28.11.2019 and reclification letter
No. BLR-DC -33011/12-2021-BLRDC/Forest Ballari DC  dated
01.08.2021 and proceeding of village Forest Right Commitlee held
30.11.2018 along with documentary evidences has been submitted.

vii. AC observed that the State Government has changed the CA land
without Central Govermment approval providing the justification that

ni.
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. The Government of Jharkhand vide their :
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seeking prior approval of the Cen
the Forest (Conservation) Act, 1980. Leg
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of 306.36 ha and 24.82 ha, respectively. Density of the area

has been reported fo be 0.8 by the DCF concermned with 30,521 project
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i Co

aForestation has bsen proposad over an area of

683,863 ha of degraded forest land in Hazaribagh West Forest Division.

CA scheme involving financial provision of X87,62,282/- has been
submitted for a period of 10 years.

.. The area

for diversion is adjoining the 1026.438 ha forest land

already diveried in favour of the same user agency. A nalish namely
Khorra Nallah saparates the extant forest area of 331.198 ha from the
1026.438 ha of fores! land approved in the past. As reported by the
concemed DCF in his report the said nallah will be largely affecied by
the mining activities.

iv. The total area involved in the project Is 485.161 ha, with 331,198 ha of
forest land Included In the present proposal, 133.27 ha of non-forest
land and 20.6925 ha forest area proposed o be re-diverted from the
1026.438 ha of forest land already diverted by the Central Govemment
vide order dated 17.09.2010 in favour of user agency.

v. As per Mining Plan approved in the pasi, the total lease area was
4625,84 ha comprising of 1124.08 ha of forest land and B06.82 ha of
recorded forest land and 2684.3 ha of private non-forest land. Now,
Mining Pian has been revised and as per revised Mining Pian, total
project area is 4695 ha, comprising of 1787 ha of forest land and 2808
ha of non-forest land. Out of total forest area, with regards to the status
of balance forest area of 428.582 ha, Nodal Officer informed the
Committee that sald area may be required by the user agency In future
and is currently under the possession of the Stale Forest Department.

vi. The Ho
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182/2018(EZ), conslituted & committee to Inspect the Pakr Barwadih
Coal Mining Prolect of M/s NTPC Lid. and to verily as o whether the
conditions of the Forest Clearance (FC) and Environmental Clearance
{EC) are meticulously complied with by the M/s NTPC. During
inspection, it was observed that some of the conditions of FC approval
(Stage-1 and Stage-ll) were stili partially complied/ or whare the project
proponent has 1o lake actions for complgte compliance.

vil. IRO In its inspection report, adveried to the violation commitied by the
usaer agency In respect of contiguous forest ares of 1026.438 ha and
recommended that extant proposal shouid only be considered after the
penalty of Rs, 81,89,82,060 / - {Rupses Eighty One Crore Eighty Nine
Lakh Eighty Twa Thousand and Sixty only) is realized from user agency
for violating the FC conditions and creating fait-accompli stiuation,

viii. The proposal was earlier considerad by the Advisory Commitiee (AC) in
its mesting held on 08.12.2022 and the AC observed that since the
isase area of the user agency is transacted by various nallahs and
therefore, the issue related to impacl assessment on hydrological
regimes by shifting of nallah needs to ba considered holistically and
accordingly, the Committee recommended that Sub-Committee of the
AC may be reconstituted to ascerain and report on the following:

a. Assessment of hydrological regimes of the area and impact of
ongoing mining operations of the user agency in general and
Dumuhani Nallah in particular and changes brought in by the User
Agency and its Impact on the ecology of the area.

b. Efficacy of mitigation measures, if any, undertaken by the user
agency in thelr lease area.

c. Holistic assessment of 1787 ha of forest land involved in the
mining leass of the user agency, its present status and legitimacy
of future use proposed by the user agency.

ix. On the basis of the recommendations of the AC, and approval of the
same by the competent authority of the MoEF&CC, New Delhl, Ministry
vide leiter dated 28.12.2022 and 07.03.2023 constituted a sub-
committee fo visit the area. The Integraied Reglonal Office, Ranchi vide
their letter dated FP/AJH/Min/38798/2019/1014 dated 03.04.2023
submitted a report of Sub- Commities which recommended that: -

e. A team of specialists from field of soil Engg, agricutture Engg,
Hydrology, GIS & amp; Ceology may be constituted under
chairpersonship of DFO who shall continuously study the area for
assessing the impact of on-going mining on varous
environmental/ecological parameter and shall submit finding
report to 1RO annually.

b. UA shall generate drone survey data on spatial and seasonal
status of Khorra Nalla & Pakwa Nalla watersheds for having first-
hand information on the current status of the Khorra and Pakwa
Nana watershed parallel fo the ongoing mining activities. The data
hence collected shall help user agency to design and develop
green belt under super vision of Fores! Department. For this
purpose, a reputed institute, preferably located in the stats, may
be engaged for data collection, processing and interpretation in
effective and exclusive manner. The institute can also be

requested to study the entire region of 10 km from the lease
boundaries for temporal land use and ite changes.

st "
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¢. Study of river-aqualer interaction using non-invasive geo-physical
technique in 10 km radius of NTPC Pakribarwadih Coal mine site.
The study may help in deineation of groundwater potential zones,
ground water variation In these zones and may help in water
budgeting to the surrounding.

x. The AC observed that the present forest patch of 331,198 Ha of forest
land proposed for diversion is part of larger forest landscape in the area
and s source to many perennial streams. It was noted that the area
doesn't have any perennial river and the water availability is enhanced
only by the forests of the area, Hence, a Catchment Area Treatment
plan should be prepared and adhered 1o,

x. meACobsewedlhatasﬂiepresemmaao!divusionisad}amwan
ex:sﬁngmineandmoremheswmsdmupinﬁnurebﬁnoto
clusier mining in the ares. , the cluster mining would involve
acﬁvﬁesﬁkebrea}dngoﬂandandmmovalofaanhlnmeamm

sedimentation. Therefore, an integrated soil and water conservation
g:.g should be prepared and implemented treating the entire
scape.

nhasbeentepMedbytheﬁeldoﬂicemMprresemmabm
adjoining to the already diverted forest area of 1026.438 Ha and Khorra
Naliah separates these two blocks. The said nallah will largsly be
afiected by the mining activities hence it should be protecied by
identifying and developing green belts upto 100 metres on slther side to
prevent sedimentation and choking, As observed in the existing mine of
NTPC Paksi Barwadih no amount of siitation dams could prevent the
sediment deposition and choking of streams as overburden is du
just adjacent to the nallahs/ streams. A serious view may be taken in
this regard falling which a few decades down the line, the entire area
would be affected by waler crises,
xil. Further it has been recommended by CF Hazaribagh that a water
mﬁyﬁmﬂwlﬁbemadbyﬂngmwdmawm

m.&meﬁmmaisﬂmmmumw.mwcn :
Gonmationﬂannndﬂedanmﬁon?hnmaybe o

prepared
conducting proper study before initialing mining activities and should f,’.?'
mmwini!sspimAninbgmsoﬁmmrwmwumphn
shmﬂdbepreparedandmmmtaaﬂmﬁwenﬁmhnm.m
mining in the area should be In consonance with the “Integrated Wildif
Management Plan® of North Karanpura,

4. Decision of the Advisory Commitiee: The Committee had detalled
discussion and deliberation with the Nodal Officer (FCA), Jharkhand and
Regional Officer, IRO Ranchi. After going through the facls of the
and submissions made by the Regional Officer, IRO Ranchi, the Committee
recommended the proposal for grant of Stage-I approval subject fo fulfilment
of general, standard and the following additional conditions:

. A team of specialists from field of Soil Engp, Agriculture Engg,
Hydrology, GIS & Geology shall be constitted under chairpersonship of
DFO concemed. The team shall continuously study the area for
assessing the impact of on-going mining  on  varous
environmental/scological parameter and submit findings/ report to IRO
annualy.

i
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il. UA shall generale drone survey data on spatial and seasonal stetus of
Khora Nalla & Pakwa Nalla walersheds for having first-hand
information on the current status of the Khorra and Pakwa Nalas
watershed paraliel to the ongoing mining activities. For this purpose, a
reputed InstHute, preferably located In the State, may be engaged for
data collection, processing and interpretation in effective and exclusive
manner.

i. Study of river-equafer interaction using non-invasive geo-physical
technique In 10 km radius of NTPC Pakribarwadih Coal mine site shall
be conducted to faciiitate the delineation of groundwater potential
zones, ground waler variation In these zones and and help In water
budgeting to the surroundings.

Iv. Since the area is rich in species composition therefore Reclamation,
Eco-restoration, and Conservation Plan shall be prepared by conducting
proper study before initiating mining activities.

v. The Catchment Area Treatment Plan shall be prepared and
implemented at the cost of the user agency for the treatment of all
Nallahs/streams pertaining to instant mining lease/project area.

vi. An integrated soll and water conservation plan shall be prepared and
implemented at the cost of the user agency for the entire landscape
affected by the mining activities of the User agency in the region.

vii. The mining in the area should be in consonance with the “Integrated
Wikiiife Management Plan” of North Karanpura. The cost estimate of
integrated Wildlife Management Plan (IWMP) submitted is based on the
rate of 2010, while approval is being considered in 2023, hence rate
revision has 1o be done based on the present rate.

vil. Remaining draft minutes are concurred with.

ix. As observed in the existing mine of NTPC Pakri Barwadih nc amount of
sittation dams could prevent the sediment deposition and choking of
streams as overburden is dumped just adjacent to the nallahs/ streams.
The Khorra naflah will largely be affected by the mining activities hence
it should be protected by identifying and developing green bsit of 100
metres on the side of Khoma nallzh & Pakwa Nalas that is facing the
mining area, to prevent further sedimentation and choking.

« A violation of the conditions of approval in case of diversion of 1026.438
ha forest land diverted earier has been reported and is being
processed separately. The State Govi shall ensure that the penal NPV
and other penal levies as imposed are deposited before the Stage-l

approval.

Agenda No. 2

E. No. 8-56/2008-FC (PL)

Subject: Modlfication In condition of Stage-li approval and violation of FC
Act: Diversion of 1026.438 ha of forest land for coal mining Pakribarwadih
Project In favour of Ws NTPC Ltd. In Hazaribag West Forest Dlvislon In
Hezaribag District of Jharkhand - regarding.

1. The agenda item was considered by the AC in its meeting held on
25.04.2023. The comesponding agenda nole may be seen at
www.parivesh.nic.in.
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